I Oral Answers

RAJYA SABHA

Monday, the Tth September 1981/16th
Bhadra, 1903 (Saka)

The House met at €eleven of the

clock, Mr. Chairman in the Chair,

ORAL ANSWERS TO QUESTIONS

Demands of Aurangabaq Line Staff,
Maharashira Circle

*301. SHRIMATI VIJAY RAJE
SCINDIA: Will the Minister of COM-
MUNICATIONS be pleased ty state:

- (a) whether Government have re-

K

i

-~ceived a representation dated the
19th December, 1980 from the Akhil
Bharatiya Tar Yantrik Karmachari
Sangha, Line Staff, Maharashrta Cir-
cle, Aurangabad in respect of their
various demands;

(b) if so, what are the details in
thig regard; and

(c) what action Government have
taken op each of these demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir, General Manager Telecommuni-
cations Circle, Bombay has received
two representations both dated 19th
December, 1980 listing the various de-
mands of the employees {from the
Union.

(b) The details of demands men-
tioned .in each of the two representa-
tions is indicated in the attached
Statement (I).

(c) As the demands mentioned in
representation-I were of an all India
nature and not within the competer.ce
of the General Manager to solve, no
action could be taken by him. Ag re-
gards demands mentioned in represen.
tation-II necessary action has been
raken by Genera] Manager Telecom-

wnicationg Circle, Bombay =as indi-

'd in the attached Statement (II).

‘74 RS—1

[ 16 SEP. 1981 ] 7 SEP. 1981

to Questions 2

Statement—I

1. Liberalisation of standard norms
for line-staft,

2. General Rules of TA & DA to be
made applicable to Line Staff.

3. Call Duty Staff and Non-Test
Category Staff should be allowed to
enjoy al] the 18 holidays,

4. Part time employees should be
made permanent,

5. Norms for regular Mazdoor in
telephone exchangeg should be fixed.

6. Casual Mazdoor working for more
than two years should be made
permanent.

7. Telephone Duty Allowance should
be paid to Line-Inspectors,

8. The Duty hours of Chowkidar
should be reduced from 12 hours to 8
hours, ;

\

9. Linemen working at night ghould
be paiq Night Duty Allowance,

10, Gatemen and Lady Staff work-
ing at night should be paid Night
Duty Allowance,

11. Promotional Avenueg for Group
‘D’ Staff in Civil Wing,

12, Increase in overtime rates

for
Casual Mazdoor. ‘

13. Casual Mazdoor whoge wages
are fixed after 720 days to 1200 days
should be paid H.R.A. and C.C.A.

14. Casual Mazdoor should be al-
lowed to enjoy Government holidays
and medical facilities.

15. Line-staff be supplied with
spare parts and maintenance stores.

Demands contained in Representation-
I .

1. Delay in settlement of individual
claims of staff line O.TA., bills, bonus,
TA payment etc.
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2. Non-compliance of orderg from
Directorate like provision of lockers,
rest room, spare parts, etc,

3. Delay for promotion and con-
firmation of Line staff and Class IV
and revision of pay and allowances of
part-time employees.

4 TIrregular supply of unifsrmg and
livery.

. Statement-IX

Action taken on Demands mentioned
in Representation-II

1. There is no undue delay in the
settlement of personal claims subject
{o availability of funds.

2. Lockers are being supplied in a
phased manner. Rest roomg are pro-
vided where accornmodation is avail-
able,

3. The gradation list has been fina-
lised for the erstwhile Awurangabad
Division and action initiated for con-
firmation and promotion. The case
for revision of wages for part time
:mployeeg is taken on hand.

4. The supply of uniforms has been
irregular due to supply of cloth being
delayed, .

SHRIMATI VIJAYA RAJE SCIN-
DIA: Wil the Minister be pleased to
state when these temporary emp-
loyees will be made permanent?

SHRI KARTIK ORAQON: Sir, the
word ‘temporary’ means temporary
and temporary employees will alwayg
be’ treated ag temporary., And tem-
porary people are employed hecause
there is no job, regular employment,
for them. We cannot put a deadline
as to when they will be made per-
.manent, In the Posts and Telegraphs
Department, we have got certain
guidelines, Perhaps_ the hon. Member
means casual labourers. About the
casual Iabourers, we have got certain
guidelines, If the casual labourers
have put in five years of continuous
service and at 240 days per year then
they will be paid salarieg on par with
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the employees of Clasg IV, and they
will be provided with D.A. also, But
definitely without any guidelines we
cannot make all the 70,000 casual la-
bourers permanent; we cannot make
all the temporary, all the part-time,
people, everybody, permanent,

SHRIMATI VIJAYA RAJE SCIN-
DIA: But ig it fair to keep them al-
ways temporary when they are work-
ing as much as any permanent la-
bourer? Why not have everybody
temporary then?

AN HON. MEMBER: For yearg and
years.

SHR1 KARTIK ORAON: Fortuna-
tely or unfortunately, we cannot treat
everybody as Government employee.
It is not only 5 question of putting
in of service but also whether they
are Government employees or not, We
cannot treat everybody, any casual,
temporary employee, on par with
them.

SHRIMATI VIJAYA RAJg SCIN-
DIA; My second supplementary, Sir.
Will the Minister be pleaseq to state
about their bonus? Are they going
to receive any bonug and if so, will
it be before the festivals like Dus-
serah and Diwali?

SHRI C. M. STEPHEN: Sir, the
question relates to certain demands
that the employees...

MR. CHAIRMAN: Earlier als, this
question was there,

SHRI C. M. STEPHEN. Sir, T do not
know whether bonug is one of the
demands raised by thege employees.
It is very difficult for me to answer
this question straightway, 1t is very
difficult for me. A large number of
demands are there. One by one if I
am gsked, it will be very difficult for
me to answer. This question came
to my Secretariat on the 3rd. "We
have to collect information because
this i3 a memorandum submitted. ..

MR. CHAIEMAN. Why not lay a
statement?

»
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SHR; C. M. STEPHEN: ... from
the far, Jower level gnd we had to
get the information and collect it on
telephone. And the whole thing is
here....

MR. CHAIRMAN. Can't you get the
information and lay it on the Table
of the House?

SHR; C, M. STEPHEN: Not even
that. Sir, most of these were discus-
sed at the appropriate level. It is an
all-India issue, All the issues had to
be discussed. Out of these three were
discussed and accepted and gent to ar-
bitration. We had rendereq a note of
dissent. Some have been rejected and
finally there was no arbitration, It is
these issueg that are coming up here
—as to whether bonus ig available
and all that for temporary workers,
I am sorry, I am not able to say be-
cause I cannot refresh my memory
straightway. Bonus is made available
to almost all, even to extra depart-
mental peop'e but not as guch
to the temporary people, This ia the
position. As for the absorption of the
temporary employeeg as perma-
nent employees, even now at a parti-
cular level temporary emplaoyees have
a prior claim for absorption into per-
manent posty when the permanent
posts become vacant and so many ex-
ceptions are given to them up to a
particular level, up to class IV level
It is only there that the temporary
people come in—sweepers and all that.
Therefore, they have a prior claim
when vacancies arise, Only if they
are not available, then alone we go
out and take people from outside. Tt
depends on the vacancies. When there
is a vacancy, temporary ‘workers
working for us have got a prior claim
provided they have put in 240 days
in a year in tWo sliCcessive years,
then they will be taken. And even
it they are overaged, z concession is
shown to them. Taking the number
of days they have put in and treating
245 days ag a year and deducting that,
if that figure comes to the permissi-
bl~ age-limit they are accented, al-
though at the time of absorption they
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are overaged. Thig much of conces-
sion is shown to them, The point
that I submit in answer to the hon.
Member’s question is that temporary
workerg are taken care of by us.
They have got a prior claim and we
accept their prior claim if there iy a
permanent vacancy, and they are ab-
sorbed with all gorts og concessions.

MR. CHAIRMAN: One more point
was made: would you give them
bonus?

SHRI C. M. STEPHEN: That is what
I said. 1 am just not able to say
straightway, I will inform the Mem-
ber after looking into it.

SHRI DIPENDRABHUSAN
GHOSH: Just now the hon. Minister
stated as to how the casual workers
who are put on the job of laying
cables ang other telephone lines are
regularised, But in the Railways’
there is a system that these casual
workers who work on the railway line
and complete 180 days in a year, are
taken into the temporary establish-
ment after one yefr, after 180 days'
effective work, meaning thereby that
they are given the benefit of pay
scales and other allowances but they:
are trealed as temporary employees.
Put in the P & T these casual workers
are given benefits of temporary emp-
loyees, after completion of 5 years of
service with 240 davs of effective
work in a year, WHI the Minister
kindly state why this discrimination
is being meted out between the postal
casual workers working in the tele-
communication wing and the casual
workers working in the Railways?
Secondly, these casual workers who
are put on the job of laying cables
are being made to work on overhead
lines. which they are not supposed to
do. But they are puf on this job.
They sustain injuries while doing this
job. Some of them are even electro-
cuted But because they are casual
workers, you do not give them any
medical aid, as in the case of regular
employees nor are their dependents
given any employment in the event of
death. I want to know from the hon.
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Minister what stepg he has taken or
proposes to take to give them medical
aid or to give employment to the de-
pendents of casual workers who sus-
tain injuries or die in harness.

SHRI C. M, STEPHEN: [ am afraid
this is becoming a collective bargain-
ing table with the Chairman operating
ag the conciliation officer, It locks
like that, The questions are coming
like that. o

MR. CHAIRMAN: I know it has
been widened very much.

SHRI C, M. STEPHEN: That is
what I am submitting. (Interruptions)
Regarding the guestion that the hon,
Member hag asked, I must assume
that the information that he has given
with respect to the Railways is the
correct one.,.

MR. CHAIRMAN: No, no ... (In.
terruptions)

SHRI C. M, STEPHEN: I cannot go
on like this, T can quote other Gov-
ernment departments where thege con-
cessions to casual workerg are not
given. Ag far as the casual workers’
question is concerned, this matter was
discussed with the union at the depart-
mental level and an agreement has
been arrived at. I woulg plead with
them let us not form ourselves into
an appellate body on an agreement
which has been already arrived at to
the satisfaction of all the parties.

Nt awm gswam ;. wrady
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{51 Mg § & qewre afgam
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SHRI C. M, STEPHEN: I am very
SOITY Ty honourable friend ig doing
a disservice to the workerg because
he is compelling me to give an ans-
wer which says that we are not going
to give night allowance, because it is
a round-the-clock operation, and
persons have got to do duty at night.
On some days some work at day ilime
and some at night time, Persons go
on rotation for the night time, but
no special night allowance is given to
P&T employees, Night allowance on
that basis will not be given.

SHRI JAGDISH PRASAD MA-
THUR:. The Minister has said some-
thing about bonus for casual labour,
temporary staff. I would request him
to explain whether the Government
hag accepteq in prineiple to give bonus
to postal employees, Has He agreed
in principle to provide bonus to P&T
employees or not, and, if, so, to what
categories?

SHR1 C. M. STEPHEN. Under P&T
Boarq all categories are gefting bonus,
Under an agreement last year on-
wards bonus is being paid to al] cate-
gories including the extra-departmen-
tal employees,

MR. CHAIRMAN. That is just now
answered. .

*302. [The questioner (Shri K.L.N.
Prasad) was absent, For gnswer vide
col. . . 35 infra]

News item under the caption “Door-
darshan sets the talent in Traders”

*303. SHRI NARASINGHA PRA-
SAD NANDA.:§
SHRI RAMCHANDRA BHAR-
DWAJ:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether hig attention has been
drawn to 3 news item which appeared

————

t The question was actualls: a;l_::d
on the floor of the House by Shri
Narasingha Prasad Nanda,



